TO_BE PUBLISHED IN PART II SE

Governmont of India '
Ministry of Finonce ( Departmént of Revenue )

New UDelbi, tho Reth Sep-f. (485,

' Motification
income-tax

No.842f { Fulo.203/878/84-ITA.II ): Ipcontnuation of this Office
Notification No. 4580 { F.ip.203/58/82-ITALII1 ) dated 15.4.1582, it

is hexrcby notified for cencrel informotion|that the Institution
nentioned helow hns boen approved by Depar?ment of science & Technology,
MNew Delhi, the Prescribed Authority for th} purposes of clause {ii

of sub=section (1) of section 35 ( Thirty five/One/Two } of the
Income~tax Act, 1961 roac with Rule 6 of tHe Income=tax Rules, 1962
under the category "Assdciabidn® subject t4 the following Conditions:~

i) That the Indian Cancer Sociefly, Solapur Branch, Solapur
will maintzin @ gepercste accdunt of the sums received
by it for scientific reseosrch.

ii) That tho said Association will furnish annuzl returns
of its scientific research aﬁtivities to the Prescribed
Authority for eovery financiel year in such {orms as may
be laid down and intimated td them for this purpose
by 30th April cach yesr.

111) Thet the said Assogisztion will submit to the Prescribed
Authority by 30th Junc zach year a copy of their sudited
annual accounts showing thein totsl income and
expenditore and balancs sheety shinwing its assets
liabilities with a copy of edch of these documents to
the concerned Zommissicaer ofl Income-fax.

iv) That the said Association will apply to Central Board
of Direct T.xes, Mnistry of Finonce { Department of
Revenue )}, New Delhi, 3 montihs in advonce beafore the
expiry of the approval for further extensisn,
Applications received after tfe dated\pf expiry of
approval arc liable to be recjected.

Institutio
TINDIAN CANCER GOCIETY, SOLAPLR BRANCH,SOLAPUR-413 003"

This Notification is effective for 5 period from
5.3.1984 o 31.3.165¢

- ( GIRISH DAVE )
UNIER SECRETARY TO| THE GOVERMMENT OF INDIA.




